


Response regarding Hon'ble N.G.T. O.A. No. 96/2023 titled 

ÞdSjkuk ds jekMk esa ;equk ls voS/k jsr [kuu] ftEesnkj dkSu\ 

(illegal mining at Kairana's Ramada in Yamuna, Who is 

responsible?)Þ   

 

 By above mentioned O.A. No. 96/2023 titled ÞdSjkuk ds jekMk esa ;equk 

ls voS/k jsr [kuu] ftEesnkj dkSu\ (illegal mining at Kairana's Ramada in 

Yamuna, Who is responsible?)Þ Hon'ble NGT issued notice dated 08.02.2023 

considering Suo Moto in reference of News Items published in Newspaper 

Kalam Hindustani, Shamli.  

With reference to the item published in the newspaper, following are 

facts/ report: -  

1. Village ramada is situated in Kairana at the banks of River Yamuna. 

Due to excess flow of the River, flood zone area/ agriculture land next 

to the river bed is deposited with excess sand which is regularly 

removed by the mining department.  

2. As per the information provided by Mining Department Shamli, 

license was issued by District Magistrate Shamli dated 04.01.2023 to 

Riyasat and Salim sons of Meeda, resident of Vill. Ramada, Kairana, 

Shamli at Khasra No. 1121/2/1 area 0.683 Ha. for removing sand 

minerals (quantity 19124 cum.) within 60 days which was deposited at 

agriculture land of Village Ramada, Tehsil Kairana, District Shamli. 

(Annexure-1). As per the report of Tehsildar Kairana District Shamli 

dated 22.02.2023, Khasra no. 1121/2/1 as the total area of 40.9890 Ha. 

out of which 0.6830 Ha. belongs to Riyasat and Salim sons of Meeda 

to whom license was granted for mining of 19124 cum. sand. As per 

the khasra and khatauni, this land is identified as agriculture land 



which is about 98 M. from the flood zone of river Yamuna  

(Annexure-2).   

2. Complaint against concerned licensee was filed by residents of Vill. 

Ramada submitting grievance that as per the license given by 

administration for removal of sand from Gata No. 1121 , the licensee 

did not carry out removal of sand from the mentioned area/Gata. and 

mentioning that licensees are gangsters and having criminal record 

(Annexure-3).   

3. In reference to the complaints received,  SDM Kairana directed to 

submit factual report. Revenue Inspector inspected the site on dated 

25.01.2023. As per report submitted, it is found that the licensee have 

mined 19124 cum. Sand from the approved Gata as per the license 

issued (Annexure-4).  

4.     In continuation, SDM Kairana submitted the factual report to ADM 

(F/R) vide letter no. 628/S.T. dated 27.01.2023 stating that licensee 

have finished mining of 19124 cum. sand as per the conditions of the 

license and recommended to reject the license (Annexure-5).  

5. On the basis of above recommendation, District Magistrate Shamli 

rejected the license no. NOC/KB/2022/12/6/165458 dated 04.01.2023 

vide their letter dated 5529/Kh.Vi-2023 dated 30.01.2023 (Annexure-

6).  

6. In reference of Hon'ble NGT notice dated 08.02.2023 joint committee 

comprising members of Mining Inspector Shamli, Nayab Tehsildar 

Kairana and Assistant Environment Engineer of U.P. Pollution Control 

Board Muzaffarnagar visited the site on dated 22.02.2023. During joint 

visit, no mining activities were found in the concerned area. 

Photographs at the time of joint visit as follows :  



    
 

Above information is being forwarded for further necessary action.  

Encl. : As per above.  

 

             
(Vipul Kumar)        (Gaurav Kumar)   (Bashishtha Yadav) 
A.E.E.            Nayab Tehsildar   Mining Officer  
UPPCB,    `  Tehsil Kairana   Shamli  
Muzaffarnagar    Shamli  


















































